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¥ CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

O.A No. 210 of 2008 &
M.P. No. 105 of 2009

DATE OF DECISION: 14.10.2009

Shri Niranjan Dey

Mr.M.Chanda & Mrs.U.Dutta & Mr.S.Choudhury o

e e e e errreeeen e ee e eee neeeeeeeeeee - one. AdVOCELE fOT the
- Applicant/s.
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U.O.l. &Ors ,

et eeereeree e e ireeen reeeen oo ... RESPONAENT/S

Mrs.Manjula Das, Sr. C.G.S.C.

ceeeeee......Advocate for the

Respondents

CORAM

THE HON’BLE MR.MANORANJAN MOHANTY, VICE CHAIRMAN
THE HON'BLE MR.MADAN KUMAR CHATURVEDI, MEMBER (A)

1. Whether Reporters of focal newspapers may be allowed to see )’,es1No\/

the Judgment? |
2.  Whether to be referred to the Reporter or not? leSINo‘/
3. Whether copies to be circulated to other Benches? Xes{NS/

4, Whether their Lordships wish to see the fair copy _
of the Judgment? _Yes/No

Judgment delivered by ajrman/Member (A)
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CENTRAL ADMINISTRATIVE TRIBUNAL
'~ GUWAHATI BENCH

Original Application No. 210 of 2009
And
Misc. Application No. 105 of 2009.

Date of Order: This, the 14th of October, 2009
HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN

HON’BLE SHRI M.K.CHATURVEDI, ADMINISTRATIVE MEMBER

Shri Niranjan Dey
" PIS No.117219
Son of Late Naresh Chandra Dey
Retired as Assistant Central Intelligence Officer
Grade-ll/General. ,
e Applicant

By Advocates: Mr. M.Chanda, Mrs.U.Dutta & Mr.S.Choudhury.

-Versus-

1. The Union of India, |
Represented by the Secretary
to the Government of India '
Ministry of Home Affairs
New Delhi: 110 001.

2. The Director
IB Head quarter
New Delhi.

3. The Assistant Director/C-4
IB Headquarters
New Delhi.

4. The Assistant Director/E
Subsidiary Intelligence Bureau
Guwahati.
Cveeees Respondents

By Advocdfre: Mrs.M.Das, Sr. C.G.S.C.
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ORD ER (ORAL
14.10.2009

MANORANJAN MOHANTY, (V.C.):

Applicant was superseded in the matter of promotion during
the year 2007. On his representation, the Department infimated him
during March, 2008 that the DPC considered his case on the basis of
record dna did not recommend his case for promotion. Aggriéved by the
said action of the Respondents, the Applicant (who is retired by now) ho§
approached this Tribunal with the present O.A. filed under Section 19 of

this Administrative Tribunals Act, 1985.

2. Applicant has also filed a petition (M.P. No.105/2009) praying

for condonation of delay in approaching this Tribunal.

3. Copies of this O.A. and M.P. No.105/2009 have already been
supplied to Mrs.M.Das, learned $r. Standing counsel for the Government of
India.

4. At the preliminary hearing for admission, Advocate for the

Applicant has filed a Memorandum to the following effect:-

“ MEMORANDUM

With due respect, the applicant in the aforesaid
case seeks liberty to withdraw the this original
application and misc. petition and to submit a
comprehensive representation aofter collection of
relevant materials through RTI fo the concerned
authorities. Further liberty may be granted to approach
the Hon'ble Tribunal as & when occasion arises.

Sd/-Mrs.U.Dutta
14.10.2002>




/BB/

5. in the aforesaid premises, this O.A. and M.P. No.105/2009 are
perrﬁifted to be withdrawn Wifh grant of liberty to the Applicant to coliect
materials under RTl Act and represent his grievances before the

Respondents. Needless to say that Respondents should do well in

- considering the said representation of the Applicant and grant him

necessary relief, as due and admissible under the Rules.

6. We are not passing any order on the prayer of the Applicant
in the matter of approaching this Tribunal afresh; because the doors of this

Tribunal are always open for the genuine cases.

7. Send cobies of this order to the Applicant and the
Respondents (along with copies of the O.A.} in the address given in the
O.A. and free copies of this order be also supplied to the learned counsel

ies. | ‘ J‘)%;?\

appearing for both theyg

‘ ©
\\)\\\
(M.K.CHATURVEDI} {(MANORANJAN MOHANTY)
ADMINISTRATIVE MEMBER ‘ VICE CHAIRMAN ’
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- dated 18 (B 2008 that the case of the apnhca:nt for promotion to the rank of ACIO-

IN THF CENTRAL ADMINI‘BTR ATIVE TRIBUNAL
" (“‘UWAHATI BENCH: GUWAHATI -
( An apphcauon under Section 19 of the. Admimstratlve Tnbunals Act 1985)

0. A. No... 270

. {Centrai Acministrative Tribunai

.- Shri Nirani'an\Dey.i o F mm |

{o

. 'ﬁ
Ve 289 oer 009 O
B %0\ |

" Union of India and Others.

i
Guwabﬁ’tl Bonch

"alcfcif "'I’W‘To'

SYNOPSIS OF THE unmAncm |

Being aggrieved for not reconsxdermg the promot:on of the applicant to the grade‘

of Assxstant Central Inte]]lgence Officer Grade-I / G (for short ACIO-I/ G) msplte of .
attammg the ehgiblhty for his promonon, whereas ]umor of the applicant was |
- promoted to the cadre of ACIO-I/G. As per promotlon order dated 26.12.2007 Shri

Sudhangshu Debnath, who was pmior to the applicant have been promoted inthe
cadre of ACIO-1/G. Whereas, the applicant is serior to Sri §.Debnath in the feeder
cadre of ACIO-II/G, which is evident ft'om the semority list, wherem the name of .
the applicant appears at sl. no. 134 and the name of Sri S. Debnath appears at sL.”
no. 380. Tt is relevant to mention here that the app]icant was pr'oinoted to the cadre.
of ACIO-I/G on 26.08.1994, whereas Sri Debnath gothls promotion as ACIO-I/ G -
on 22.12.1997 onlv Apphcant has’ mttmated vide its impugned memorandum

I/G was conmdered By the DPC 2007-08 but on the basis of his records, he was not -
“recommended by the DFC for promotion. Bat they have not specified as fo Which
mmered as an impediment by the DPC for
promotion of the applicant. The applicant has rendered services for. long 37 years

and got unblemished service records before his superanmation on 28.02.2008:

~ Only one occasion the applicant could not attend his duties due to his fliness and

due to some procedural lapses in respect of his medical leave thereof, the period of

' “his illness for 117 days (from 01.02.2004 to 14.05.2004) were unfortunately treated

as unauthorized absence and hence treated as “Diee-Non”. vide order dtd.
15.09.2004. The order of f‘Dies-Non” was issued in 2004 prior to which the
applicant already completed 33 years of service which is. the maximum limit for

_ accruing pensionery beaeﬁt_s. He was due for'promoﬁon to the cadre of ACIO-I/G

e i s, ’
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even prior to 2004 and also comp]eted 33 years of his service and ‘
vromoted in time, the said “Dies-Non

promotlon

Hence the present application.

26.10.1969

1977

1986

26.08.1994

28.10.1994

22.12.1997

15.09.2004

26.12.2007

14.02.2008

- LIST OF DATES

Applicant was initially appointed. as Security Assistant. in the
Subsidiary Intelligence Bureau. ' SR

Central Administrative Tribunal

Atmlicant was promoted as Iumor Inte]hgence Ofﬁcer, Grade- .

‘ II/ Genemi.

Applicant was promoted to the rank of Junior Intel]igence.
Officer/ Crade-L

Applicant was promoted to the rank of Assistant Central Intelligence
Officer Grade-II/Ceneral and Next Avenuc of pmmuuon is in the
rank of Assistant Central Inte]hgence Officer Grade-l / G. '
Applicant since been working as ACIO-II/G. . . .

- = (Ann-T)

A seniority list of ACIO-I/G was published. wherein the name of

Applicant could not attend his duties. due to ﬂ]ness from 01.02. 2004
o 14.05.2004 and unfortunately that -period was Lecated as -

~ applicant appcars at sl. No. 134 and name of 51 S.Debnathvappears .
at sl. No. 380. . ) (Ann—IV)

unauthorized absence and hence treated as “Dies-Non”. I

‘ o Aml-VI) ,
A large nos. of ACIO-II/C wete proowted o the cadee-of ACIO-I/C, -

o the cadee of ACIO-1/C. ‘
(A°nn-11)

. but the applicant was deprived from the consideration of promotion '." “'f

Applicant submitted a representation praying for consideration of -
promwotion to the cadre of ACIO-1/G, the applicant puinted vut inhis - -

order dated 26.12.2007 bul inspite of scnior his casc' was not -

... considered for promotion . . ( Ann-IID

18.03.2008

Against the reprmentatlon submitted bv the applicant respondents

* authorily has intinated that the casc of the applicant for promotion - -
" to the rank of ACIO-I/G was considered by the DPC 2007-08 but on

the basis of his recurds; he was nol reconunended by the DPC for

—

promotion. e ( Ann-V)

Hence this O.A before this Hon'ble .'I‘ﬂbunal. .

representation that his juniors Sri S.Debnath has been promoted vide
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PRAYER

That the Hon’ble Tribunal .be'pleased to set aside and quash the impugned
memorandum no. E-7/2004(NRD)-4398 dtd. 18.03.2008 (Annexure-V),

That the resbondents be directed to bromote the abblicant to the cadre of o

Assistant Central Intelligence Officer Gr-I/General at least from the date of

~ promotion of his junior Sri Sudhangshu Debnath, with all consequential

benefits.

Costs of the application.
Any other relief (s) to which the applicant is entitled as the Hon'ble

‘Tribunal may deem fit and proper.

Interim order praved for: i S
During pendency of the application, the applicant prays for the following

interim relief: - .
That the Hon'ble Tribunal be pleased to direct the respondents that the
pendency of this application shall not be a bar to the ;'espondents for-
providing the relief as praved for.
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IN THE CENTRAIL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATIT
(An application under Section 19 of the Administrative Tribunals Act, 1985) .

Tifleofthecase = : OANo__ X7 O /2009

Shri Niranjan Dey. . - : Applicant. =
-Vérsus- | | ‘ |

Union of India & Ors. v : : Respondents.

'SI.No. | Amnexure . . “Parficulars Lo vP-age No.
T | = | Application | i3
2 "= [Vedfiaion B
35 |1 |Copyofofficeorder did 28101994 | 100
4 I Copy of extract of promotion order did. o -11-

26.12.2007 |

5. NI series | Copy of represeﬁtation and forwarding; 12-14

memo. did. 14.02.2008 along with the
promational list of ACIO/Grade-1

6. v Copy of the extract of the seniority list - 15-16

7 v Copy of impugned memorandum dtd. -17-
18.03.2008 -

8. | VI | Copy oforder dtd. 15.09.2004 18

Central Administrative Tribunal
Hg -mmfﬁm- 12 RIS

L g ocT 2009 E Filed By:

R
Guwahati Bench Advocate

2 n
Hagidd =ndvlo
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Date:- |9.10-09
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI
- (An application under Section 19 of the Administrative Tribunals Act, 1985)

" 0.A. No, ;U@ 2000

BETWEEN:

Shri Niranjan Dey,

PIS MNo. 117218, .

Son of Late Naresh Chandra Dey,

Retired as Assistant Central Intelligence officer,
Grade-1I/General. ' o

—-Applicant. -
-AND- _ _
1. - The Union of India
Represented by the Secretary to the
Covernment of India,
Ministry of Home Affairs.
New Delhii- 110001 Sental Administraibie Tribural
' ' Fe wymaleE wEa
2. The Director, | ' . |
- I Head quarter, i -9 OCT 2009 |
New Delhi. - | §
. Guwahati Bench
.3 The Assistant Director/C4, Tﬁ"g@ %rﬁtﬁ"&i’
1 B Headyuarters, B . '
. New Delhi
4. The Assistant Director/E,
- Subsidiary Intelligence Bureau, -
~ Guwahati. '
oseeee. Respondents.
DETAILS OF THE APPLICATION
i. . Particulars of the order (s) against which this application is made: .

This application is made against the impugned memorandum No. E-7/2004
(NRD)/4398 dtd. 18.03.2008, whereby ﬂxe applicant has been informed that
his representation dtd. 14.02.2008 for his promotion to the rank of Assistant
Central Intelligence Officer-I/G could not be considered since the DPC

2007-2008 did not recommend his name for promotion to the cadre of

JD

\)(.Ld M
UL

,L\

J\j ,‘723&%‘»», \@\7 '

o 181009
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ACID-I on the basis of his records and praying for a Further A tioR 0= ;

hold review DPC for reconsideration of promotion of the applicant

ignoring the order of dies non/downgrading of ACR if any by the DPC

Jurisdiction of the Tribunal:

The applicant declares that the subject matter of this application is well
Lo
within the jurisdiction of this Hon'ble Tribunal.

Limitation:
The applicant further stated that a separate application has been filed for

condonation of delay.

Facts of the case:

That the applicant is a citizen of India and as such he is entitled to all the
rights, protections and privileges as guaranteed under the Constitution of
India.

That the applicant was initially appointed as security Assistant in the
Subsidiary Intelligence Bureau on 26.10.1969. Then he was promoted as
Junior Intelligence Officer Grade-1I (general) in the year 1977 and thereafter
promoted again as Junior Intelligence officer Grade-l (general) in 1986.
Eventually he was promoted to the rank of Assistant Central Intelligence
Officer Grade-1I (general) w.e.f 26.08.1994 and his next avenue of promotion
is in the rank of Assistant Central Intelligence Officer Grade-I/G. The
applicant has since been working as ACIO—II/ G which is evident from the
office order no. 483 dtd. 28.10.19%4.

" Copy of office order no. 483 dtd. 28.10.1994 is annexed hereto and

marked as Annexure-1.

That the applicant attained the eligibility for his promotion to the grade of
Assistant Central Intelligence Officer Grade-1/G (for short ACIO-I/G) and
was expecting for his promotion. But surprisingly vide one order No. 5/C-
4/2007(1)-6222 dtd. 26.12.2007 a large nos. of ACIO-II/G were promoted
including the juniors to the cadre of ACIO-I/G and the applicant was

excluded from consideration for promotion.

N 1’71&%‘2*’\’3 BQ,7 .
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Copy of extract of promotion order dtd. 26.12.2007 is annexed heretg™ ™ 3 E‘

and marked as Annexure- I1.

44 That the list under the promotion order dated 26.12.2007 contained the name
of some persons who were even junior to the applicant whereas the name of
the applicant did not find any place in the list although the applicant was
eligible and a legitimate expectant for promotion to the cadre of ACIO-I/G.
It is relevant to mention here that one Shri Sudhangshu Debnath, who is
junior to the applicant has been promoted as ACIO-I/G under the said order
dtd. 26.12.2007 and the name of Sri Sudhangshu Debnath appears at sl. no. 5

of the promotion list.

4.5 That thereafter, the applicant submitted one representation through proper
channel on 14.02.2008 against exclusion of his name from promotion under
the order dated 26.12.2007 and prayed for his promotion to the cadre of
ACIO-I/G. In his said representation, the applicant pointed out that since his
junior Sri S.Debnath has been promoted vide order dated 26.12.2007
aforesaid, the applicant ought to have been promoted. He further pointed
out that he is in the verge of retirement and his date of supe{annuation falls
on 29.02.2008 and he is senior to Sri S.Debnath. His representation was
forwarded by the In-Charge, SIB, Lumding vide forwarding memo. dtd.
14.02.2008.

Copy of representation, forwarding memo. dtd. 14.02.2008 along
with promotion order dated 26.12.2007 is annexed hereto as

Annexure-I1I series.

4.6 That the applicant most respectfully begs to submit that the applicant is
senior to Sri S.Debnath in the feeder cadre of ACIO-1I/G, which is evident
from the seniority list wherein the name of the applicant appears at sl. no.
134 and the name of Sri S. Debnath appears at sl. no. 380. It is relevant to
mention here that the applicant was promoted to the cadre of ACIO-II/G on
26.08.1994, whereas Sri Debnath got his promotion as ACIO-II/G on
22.12.1997 only. As such non-consideration of the case of the applicant for

promotion is arbitrary, discriminatory, unfair and illegal.

N:’X&%&\MJ? .
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Copy of the extract of the seniority list are annexed hereto and -

Temmes
v

————s.

"‘“--q--"

marked as Annexure- IV.

That in response to the representation submitted on 14.02.2008 by the

_applicant, the respondents vide the impugned memorandum no. E-

7/2004(NRD)-4398 dated 18.03.2008 has intimated that the case of the
applicant for promotion to the rank of ACIO-I/G was considered by the
DPC 2007-08 but on the basis of his records, he was not recommended by the
DPC for promotion.

Copy of impugned memorandum dtd. 18.03.2008 is annexed hereto

and marked as Annexure-V.

That the applicant most respectfully begs to submit that the respondents in
their impugned memorandum dtd. 18.03.2008 has not specified as to which
record (s) of the applicant was considered as an impediment by the DPC for
promotion of the applicant. The applicant has rendered services for long 37
years before his superannuation on 28.02.2008 during which he has got
unblemished service records. Only on one occasion the applicant could not
attend his duties for a long spell due to his illness and due to some
procedural lapses in respect of his medical leave thereof, the period of his
illness for 117 days (from 01.02.2004 to 14.05.2004) were unfortunately
treated as unauthorized absence and hence treated as “Dies-Non” vide order
No. E-33/99 (21)-3476-4622 dtd. 15.09.2004. |

Copy of order dtd. 15.09.2004 is annexed hereto and marked as

Annexure-VI.

That the applicént most humbly begs to state that in the order dtd.
15.09.2004, it was clearly mentioned that his absence constituting “Dies-
Non” aforesaid shall not constitute break in service and as such it does not
have any bearing on his promotion which the DPC might have misconstrued

as an impediment for his promotion.

That the applicant most respectfully begs to state that DPC 2007-2008 must
have acted upon some adverse/downgrading of ACR’s of the applicant
which led to the exclusion of the applicant from his promotion to the rank of

thﬁé@v\&7.
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ACIO-I/G. It is relevant to mention here that the adverse entugégwqr_”!_h TEY

downgrading or below a bench mark in his ACR if any, had never been
communicated to the applicant and as such uncommunicated adverse
ACR/down grading/below bench mark ACR cannot be acted upon as per
the settled position of law. It is apprehended that the ACR of the applicant
must have been downgraded with the ill motive of depriving the applicant
of his legitimate promotion and the DPC must have acted upon the same so
as to exclude the applicant from his 'promotioﬁ to the rank of ACIO-1/G in
anfliegal manner. .

Further “dies-non” as imposed upon the applicant in the instant case
is not a penalty (minor or major) under the CCS (CCA) Rules and as such it
cannot be construed as an impediment for promotion of the applicant.

As such denial of promotion to the applicant on the ground of
uncommunicated adverse ACR/down grading of ACR or on account of
below bench mark ACR if any, or on account of ‘dies-non” is malafide,

arbitrary, unfair and illegal and hence liable to be set aside and quashed.

That the applicant most respectfully begs to sub'nﬁt that the order of “Dies-
Non” was issued in 2004 prior to which the applicant already completed 33
years of service which is the maximum limit for accruing pensionery
benefits. He was due for promotion to the cadre of ACIO-1/G even prior to
2004 and also completéed 33 years of his service and had he been promoted in
time, the said “Dies-Non” would not have stood on his way of promotion.
As such, the so called unauthorized absence and “Dies-Non” after his
rendering the maximum limit of 33 years of servicev has lost its force and
rigour and cannot be treated as a record against his promotion which is

arbitrary, unfair and opposed to the principles of natural justice.

4.12 ‘That the applicant most respectfully begs to state that when his other

batchmates including his junior Sri Sudhangshu Debnath has been
promoted, there cannot be any reason to deny proniotion to the applicant to
the cadre of ACIO-I/G since he is similarly situated as Sri Debnath and
others. As such non-consideration of his promotion is discriminatory and

violative of the provisions of Article 14 and 16 of the Constitution of India.

——

Nirszin By
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413 That due to illegal denial of his promotion to the -cadre*ef~ACI@-I/ Gr-the 4

applicant has suffered great loss and he has eventually retired on
superannuation on 28.02.2008 without getting any justice. As such, finding
no other alternative, the applicant has approached this Hon'ble Tribunal for
protection of his legitimate right and interest and it is a fit case for the
Hon’ble Tribunal to interfare with and to protect the rights and interest of

the apphcant dlrectm% the respondents to consuier the case of the apphcant

!YYY
i

~ for promotion to the grade of ACIO-I/G with all consequentlal beneflts

4.14 That this application is made bonafide and for the cause of justice.

5. Grounds for relief (s) with legal provisions:

51  For that, the applicant acquired a valuable and legal right for promotion to
the grade of ACIO-I/G. he was eligible and a legitimate expectant for the
post of ACIO-1/G as per the doctrine of legitimate expectation.

52  For that, vide order dtd. 26.12.2007 (Ann-II hereto) persons even junior to
the applicant has been promoted as ACIO-I/G in supersession to the
applicant which is arbitrary, unfair, malafide and opposed to the principles

of natural justice.

5.3 For that, the applicant is similarly situated as those who have been
promoted under order dtd. 26.12.2007, and as such denial of promotion to
the applicant is discriminatory and violative of the provisions of Article 14

and 16 of the Constitution of India.

54  For that, the statement of the respondents that the DPC did not recommend
for the promotion of the applicant on the basis of his records is not
sustainable in as much as that the respondents have not spelt out as to
which records have been viewed by the DPC as the impediments for

* promotion of the applicant.

5.5  For that, the DPC 2007-2008 must have been acted upon some downgraded
ACR/Dies non/or ACR below bench mark, which has never been
communicated to the applicant. ‘A downgraded adverse ACR if

N 1’77_9'*'\é€~—»7 ‘bbj \
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listed penalty (minor or major) under CCS (CCA) Rules cannot be treated
as an impediment for promotion of the applicant. As such denial of
promotion to the applicant on the basis of an uncommunicated down
grading ACR if any or on account of dies-non” is malafide, arbitrary, unfair
and illegal and hence liable to be quashed.

For that, the applicant has rendered unblemished service for long 37 years
and he ought to have been promoted at least before his retirement w.e.f the
date of his junior has been promoted.

For that, the applicant submitted representation for consideration of his

promotion but has been denied justice.

Details of remedies exhausted.

That the applicant declares that he has exhausted all the remedies available
to and there is no other alternative remedy than to file this application.

Matters not previously filed or pending with any other Court.

The applicant had not previously filed any application, Writ Petition or Suit
before any Court or any other Authority or any other Bench of the Tribunal
regarding the subject matter of this application nor any such application,
Writ Petition or Suit is pending before any of them.

Relief (s) sought for:
Under the facts and circumstances stated above, the applicant humbly
prays that Your Lordships be pleased to admit this application, call for the

records of the case and issue notice to the respondents to show cause as to
why the relief (s) sought for in this application shall not be granted and on
perusal of the records and after hearing the parties on the cause or causes

that may be shown, be pleased to grant the following relief(s):

That the Hon'ble Tribunal be pleased to set aside and quash the impugned
memorandum no. E-7/2004 (NRD)-4398 dtd. 18.03,2008 (Annexure-V).

N (.‘77&»\(—5}»\/, E\»\? .

E"""‘"‘*-—.-—



8.2

8.3

8.4

91

10.
11.
ii)

iii)
iv)

12,

That the respondents be directed to promote the applicant to the cadre of
Assistant Central Intelligence Officer Gr-I/General at least from the date of
promotion of his junior Sri Sudhangshu Debnath, with all consequential
benefits, by holding the review DPC, ignoring the order of “dies non” dated
15.09.2004 or down grading ACR or ACR below bench mark if any.

Costs of the application.

Any other relief (s) to which the applicant is entitled as the Hon'ble

Tribunal may deem fit and proper.

Interim order prayed for:

During pendency of the application, the applicant prays for the following

- interim relief: -

That the Hon’ble Tribunal be pleased to direct the respondents that the
pendency of this application shall not be a bar to the respondents for
providing the relief as prayed for.

Central AdministrativeTribunal
S0P PCENEETIIVINGER NP VIT REP EVO VTS 800 .."ul'..llﬁo; ] “i ifsq ! i' ‘ E ¥ q’ W
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VERIFICATION

1. Shri Niranjan Dey, S/0- Late Naresh Chandra Dey, aged about 62 vears; ...
 esident of Link Road, Lane no. 9, P.O Silchar-788006, Dist-Cachar, Assam- -
do hereby verify that the statements made in Paragraph 1 to 4and6t012
. are true to my knowledge and those made in Paragraph 5 are true to my
Ilegal advice and I'ﬁl}ave not, sﬁppr‘essed anyelinat;eria‘l fact. : o |

4

¢ oo
b

- And1 31gn this verification on this the & tgé day of October, 2009.
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1 Annexure 7 T &
No. 5/C-4/2007(1)-6222 '
/,' « : : INTELLIGENCE BUREAU
\ (Ministry of Home Affairs)

Government of India

New Delhi, the 26.12.2007

action to :-

1 kit
| 2 PSs to SDIE, SDIG, SDIS and SDIK, IB Hars.
s PS to AXUN, IB Hgrs., New Delhi.
| 4
5

-The Jdinf Directors A B, E, I, MAC, N, Ops, P, S, Tech, Trg. and X, IB Hgrs.

Ahmedabad, Bangalore, Bhopal, Chandigarh, Chennai,
Delhi, Guwabhati, Hyderabad, Itanagar, Jaipur, Kohima,

Kolkata, Lucknow, Mumbai, Patna, Raipur, Ranchi,
Srinagar and Trivandrum.

Th_e Joint Directors, SIBx

2 6. . The Deputy Directors

E, Eco-Int, G, |, NE-Ops, Ops, P, § and SA. I8 Hars. .
7. The Deputy Directors, SIBx :

Agartala, Aizawl, Amritsar, Gangtok, Imphal, Jammu,
Nagpur, Shillong, Siliguri, Varanasi, and Vijayawada.

8. The FRROs Amritsar, Chennai and Delhi.

. ADDs!/JDDs/ADs, SIRx . " Agartala, Ahmedabad. Aizawl, Amritsar, Bangalors,
Bhopal, Chandigarh, Chennai, Dehradun, Delhi,
L , Dibrugarh, Gangtok, Guwahati, Hyderabad, Imphali,
b %’ﬁflﬁ’%rw%«"fﬁw Jaipur, Jammu, Kohima, Kolkata, Leh, Lucknow,

Meerut,
Mumbai, Nagpur, Patna, Raipur, Ranchi, Shillong,
Siliguri, Srinagar, Trivandrum, Varanasi and Vijayawada.

| 10, ADs/JDDs/SOs/DCIOs : ACR, Admn., Budget, CC, C-u(), CIc, CIT, Cash-ll,
i 7 : - Comp(SW), Control Room, D:1, E, Eco-Int, Exam,
( i Finance, GPF, G-1, G-2, I, JTFI, L, LK, MAC, MT
1 Workshop, NE-Ops, Ops, PIS, Pension, Petrol Pump,
SB, SES-lll, SES-VI, SES-XIV, SES-J, TR, Trg, U-1, U- !
3, VO, Vigilance, Welfare and YO, 1B Hars.. '

11, The Assistant Director/G, IB Hgrs., New Delhi w.r.t. his memo. No.13/Prom(G)/2007(1)-2285
dated 14.12.2007.

12, Building-Incharges ‘C’ Block, ‘D’ Block and Filmistan Building, IB Hgrs..
13. SO’s folder/MF/PFs/Shri BS, Shri RPS and Shri JP, C-4 Br,, IB Hars..

Assistant Director

. : y **.***
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) ]
To, :

1

THE ASSISTANT l)lREC’l‘OR/C—4 '
B HQRS, NEw DELIN ' '
(4 &) {

. PHROUGH, . VROPER ClANNgy,
4?%&“;‘*}*“ Sl -

ST FOR PROMOTION 10

. LT .n-l,:s;{‘rk ] e . ' ‘
RESPECTEp SIR, 4
'. [ 2} B t

Guwahati Bench

TR =ity

Centra} Administrative Trib et

T T |

0 reT sy

LB O .
- I'hayethe honour (o siac that I'Sri N.R Dey,
e :"'"':'a’.".'::ﬁ.\'! AR e
had bccn“promotcd to this rank oy 26
: o :

'

=08 ~ 1994 ,

and my date of Supcrunnuulion is

29-02~ 2008510

e AR o

S :_‘.:"‘:Rcl:g%g}]x & Promotion list frop ACIO - 11/G 1o ACIO - /G hag been issued by
1B, HQRS;.;' C- 4lBranch vide thejr memo no. 5/C ~ 472007 (h - 6222 dated
26/12/2007 in whicl, officers junjor o me have

ed. For ins!ancc. in that

1) of SI1B Guwahatj a1 g No. 5 has goy

1 wag promoted as AC)o Il
5 - S. Debnath vwzlxs‘ Promoted
2-12~ 1997. In the latest senjority gy of ACIO

1% 3800 el stands ar 51 No, 134 He
.me has‘bccn.promolcd b

. /G on
4 where as Sri

m ACIO - G on
~1/Gsrisg, Dcbnath stands at SI.
ncclil* is proved that

a junior officer 1o
and I have NOLLOL promation w

cfore me

hich is due to me,
Now | humbly.rcqucsl {o} oled on time, why i
' =02~ 2008, Hence, jy 5
S maller sympai?wlica”y -and

of my Supcrannuatio,

the reason of my: supersession, 1

again rcquested-‘%o look into thi issue order for my
By .

Promotion befqrc},,the date Photocopy of seniority (st g

¢nclosed hcmwi‘th' i’or'}'our Reudy relerenee plcase, :
| ' ' Wi(h’rcgurds
i , _ _ Yours Faithfully
% i . q , ' / . y
e Q(ﬁ’r‘ﬁ\ =15
: R (N.R. Dey)
v . ACIO - 111G
S L - ’ PIS No. 117219,
Advanee copy for informaliop lo: - ' SIB/LUMDING
The Assisumt.Qi‘regtor_{g_;_&'{f_; , B 1
1B, HQRS, I\‘I)cwl??}eg‘u g . ;

o

—————




1B, Hars, New Delhi.

(Typed Copy) .

No. 1/ESTT/LMG/08.59.60
SIB (MHA) Govt. of India.
Lumding
Dated 14.02.08

-MEMO-

_Enclosed kindly find herewith one répresentation submitted by. Shri N.R.Dey

ACIO-II/ G of this post in connection with his promouon for your kind perusal

and sympathetic consideration.

] mamaim"mhuﬁa!
Gl

. Shri Dey is to retire on 29.02.2008. |3
- | \‘
Enclo:- one (1) i h 3&
e " i Benc
.(asstated)‘ 1 %% |
o — o ."Sd_/‘  .. T
| 14.02.2008
1I/C SIB, Lumding.

Adv. Copy for information to
‘The Asstt. Director/C-4
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- 14 - Avnex URE -7311——(4‘”““
b
ORDE K, |

The following Assistant Central Intelligence: Officers/Grade-Il (General) are promoted
-to. the grade of;Assistant .Central Intelligence Officer/Grade-I

, PPISK (General) in an officiating
s.capacity with effect:from the, dates they take over as Assistant

J,

' Central Intelligence Officer/
.,‘,gsn;ﬁgg-l (Gegerq&}a%@g’pl?oes as mentioned against their names in Column No. 5 :-
WAL IR
SL. r, 5 ~ PIS | PRESENT PLACE OF PLACE OF POSTING
NO. | s/sHRY) | NUMBER POSTING (SIBx) ON PROMOTION (SIBx)
1 \ RB.SHENVI | 110148 MUMBAI UNDER JD, S1B,
_ MUMBAI
2. | MAHENDRA SINHA 119081 AIZAWL AIZAWL
3. | HIRANMOY BISARAD 115528 SHILLONG SHILLONG
4.~ | BHUBANESWAR SINHA 118139 GUWAHRATI GUWAHATI
5. | SUDHANGSHU DEBNATH 110711 GUWAHATI GUWAHATI
6. | BIRENDRA KUMAR GHOSH 121138 GUWAHATI ’ GUWAHATI
7. | HUKUM CHAND DAKSH 115827 J BHOFAL | BHOPAL :
8. | GOPAL KRISHAN SIRORIYA 11565C BRUCTAI T T |“__'T‘“,“‘
X‘ 9. | MUMNA LAL DEODE 115652 | 8HocsL “'i SEER Q
N i‘df'\"ﬁﬁ(ﬁi’i’ﬁiﬂr’a‘ PATEL 17118234 S A
i 11 1 G P ERNASTAV 117785 | 3HOPAL ",“""“’é’.‘-i"‘ﬁlii'”f”'"";;
12. | MAHABIR PRASAD 100377 1B HORS, B HORS.
13. [ JUGALKISHORE : 100367 IB HQRS. IB HQRS. ‘_
14. | B.S. TOKAS ' 101303 IBHQRS. "~ IBHQRS. .
15. | BAL KISHAN DASS 100369 IB HQRS. IB HQRS.
16. | MITHU RAM NAPIT 101295 IBHQRS. IBHQRS.
17. | SURAJ MAL 101275 IBHQRS. 1B HQRS.
18. | B.P. PALI — | 100479 DELHI (BOI) DELHI (BOY)
19. | DAYA NAND PATHAK 102088 IB HQRS. 1B HQRS. '
20. | DAYA RAM PANDEY 100349 DELHI | DELHI ‘
21. | SATYAVIR SINGH 100344 MUMBAI UNDER JD, SIB, i
: MUMBAI ;
22. | SUSHIL KUMAR SONI 101278 DELHI DELHI L
23. | MK DEWAN 102516 B FQRS, B HQRS
B 24. | P.K. BAJRA 100374 IB HIQRS. ~ B HQRS
: 25. | KRISHAN CHAND 101298 GRINACHET T } ( r'_»: ::;.\‘\:“ T
26. | RAM NARESH | 102259 1L HQRS. ’"’"‘;“'"""r\'ﬁ—":i:"f\*x&l ““““
27. | V.K. NARAYANAN 100355 CHENNAI - CHENN :
28. | M.S. BISHT ' 116671 |  MEERUT UNDER JO. SIB, 2
: ' Page 1 of 32 e atweTribunal} |
X g W ;

&
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Seniority list of ACIOs- LG
- 'v .
(1) @ 1.0 |@®] © 6 ¥ &) - ©)
/,_/-""—’/ — e "‘——/——’—’-‘—‘*—“__,—-——————-’"_,___A___—f———
121 |Anm Kr. Tripathi (SM) 124649 | Gen| 20-10-58 11.08-94 /AL | 11:0894 j01-04-98 e
122 Gopal,Smgh(Ex.S.M)_ 108273 Genl| 03-02-57 | 17-01-95 /AT | 1701- 95 101-04- 98 /A-II D
123 |Digendra Singh 124383 | Gen| 010672 | 170194 7A 17431-94; 01-04- 98 /};.n D
124 |Biswanath Samaddar 124310 'sC | 03-12:64 | 17-01-54 /A 17-01:94 R .
135 |Ms. Rupinder Virk - 124193 | Gen| 30-06:72 | 01-03-94 /AL 010394 . [01-04-98 /Al D
. 126 |A Bhupal Reddy . 108264 | Gen| 31-12-71 | 160193 /AL | 150195 [01-04-98 /Al D
| 127 |Ms. Savitri Pant | 107791 | Gen| 20-07-39 18,0864 /AL | 150894 01-04-98 JA-TIomp. Appt-L
28 |Gopal Krishan 100443 | Gen|- 050547 | 121269 /52 210194
129 |Hamir Singh 108005 | Gen| 19:07-52 3495/ Dep/A-IL | 3-4- J000/Ab [01-04-01  /A-LI| Absorbes
130 |Makhan Singh 10602 | sC | 02-11-52 | 15-09-83 /1 10.07-94(NP)01-04-89 " /1]
: | 1s1194 |
W\ | 131 [DK. Dalal 11035 | Gen| 25-08-19 | 27:0470 /SA 05-09-94 [01-08-73  /SA
| 132 [Rajinder Pd. Gupta 113176 | Gen| 02:01-48 | 15-07-68 /54 05-07-94 [01-08-72 /SA
| 133 |T. Bhaskaran 115939 | Gen 03-03-47 n4-09-09 /SA 17-08-94 01-08-82 /J-1
280 134 |Niranjan Dey 117219 | Gen| 10-02-48 | 14/40/69 A | 00894 |26-10-69 /5A
Y GW - P
% 135 |Nischant Singh 110523 | Gen| 06-08-48 | 13-11-72 on | 120794 [01-04-89 /)
&% Page 10
e LT hﬂ-JA....._J____“ (__},
er- o1 B B
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l

19-11-57 20-01—97 AT

Seniority Iist of ACIOs-11/G

(0]~ o o]
| 125666] sc

(8)

SRanl -

371 |Ramesh Chandra Sankar :
372 [Tapan Kr Biswas . . 123570 sC | 120269 | 20.01.97 AL | 2200197 |01-04.99 =i
373 |Parmar Hasmuhbbai - | 125721 s 061069 | 20-01-97 /AL | “20.01-97 01.04.99 1!
374 |BananiBenDas | 1asgag] sc 21-01-68 | 20-01-97 /A~ | '20.01-97 01-04-99 /A-fff
375 RBSh‘*nvz ' HOM5] Gen| 07-06-50 [ 10-02-77 /111 | 27.05.67 |y, 04-98 /a-1;]
376 |Ved Prakash Yadav | 111536 Gen| 22-0145 | 040660 ssu | 5-12:07NP)01:09-97 /1.1 /
| | 311003 | |
377 |M.Sigha 19081/ Gen| 20-01%49 | 131070 s5x |- 081297 - [01-08-73 /s ,;"
378 |H.Bisharad 115528 Gen| 23-0149 [ 031170 /SA | 16.12.97 01:08.73 sA b
379 |B.Sinka 11813/ Gen| 01-0949 | 24:11-70 154 |- 16.12.97 01-08-73 /34 |
380 |S.Debnath HO7H Gen | 19-01-50 | 28-11-70 /s | 221297 Jo1.08.73 ssa /
i 381 |N.C.Dutta H17985) Gen| 01-0847 | 03-12-70 /SA | 08-12.97 |o).08.73 /SA |
o nemmm T | 382 BK Ghost 21138 Gen| 140248 [ 08-12-70 /5 | 161297 |oj08.73 sga |
L 383 |Bhagirath Malviya 115893 SC | 24-0447 | 081070 /54 | 05.12.07 01-04-88 /SA
Zg goT 200 384 [H.C Daksh 115827 Gen| 28:03-50 | 50-19.70 /54 | 05.12.07 01-08-72 /SA |
: 385 |G.K.Sirohiya | 113630) Gen| 240649 | 10.01-71 /SA | 05-12.97 Jo).08.7 /sa |
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Y
ORDER

WHEREAS Shri N.R.Dey, ACIO-IVG left SIB Hqrs Shillong on
23.01.2004 )Vith()_\_l%l any intimation or sanction of leave and reported back for duty B
only on 20.05.20 4(FN) ‘after absenting unauthorisedly for 117 days. .

AND WHEREAS Shri Dey did not send any application or medical ‘3‘
certificate with regard to his illness except for sending telegrams on 17.02.04 and .
20.05.2004 mtlmatmg about his sickness and his likely date of returning to duty.

- ""AND:WHEREAS on his joining on 20.05.2004, Shri N.R.Dey submitted i
medical certificates with regard to his illness from 01.02.04 to 14.05.04 . The medical ;
certificates were not found to be in order as same were not submitted in prescribed

& form and these certificates also did not bear signature of the patient .
J AND WIHEREAS Shri N.R.Dey did not send any medical certificates
carlier providing a chance for seeking second medical opinion regarding his illness .

b AND NOW THEREFORE, the undersigned having taken into account the
.conduct of Shri Dey in absenting unauthorisedly and over staying the granted leave on
a number- of occasions without intimation to the office and the medical certificates
submitted in the instant case, directs that the entire period of his absence trom

- 24.01.04 to 19.05.04 (117 days) be treated as “Dies Non” which will neither be treated W

7
!

{  as qualifying service nor constitute break in service.

R 1
Central Adm‘snistmtive'mbunai
'3

_ ks Sd/-
| g - g 0CT U0y .ﬁ‘ sistant Director/Admn
! f ]
No:- B-33/99(21)-3¢ 16 « 7 & (2 o
Subsidiary Intelligence Bureau, ' Guwaha[at\ Ben
(MHA), Govt. of India - TERE
Shillong-793004 ' .

Dated, the 1 § SEP 7004

Copy to :-

1. The Assistant Director/Admn, SIB, guwahati.

2, The Section Officer/A, SI1B, Shillong for necessary action.
\_3<"Shri N.R.Dey, ACIO-11/G, S1B, Lumding.
4. The ‘R’ Branch, SIB, Shillong.
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